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Learned cuunsel for the applicant states
that grievance of the applicant does not survive
for consideration having regard to the fact that
respondents have considered his grievance and
passed the order but however, as he has not get
the copy of said order, he seeks some time. We
are not inclined to grant any further time since it
is an old matter. However, liberty is given to the
applicant to agitatc lus grievance if he is not
satisfied with the order passed by the
respondents
~ In view of the #:0vs, this O.A. is dismissed
as having become infructuous.
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